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Shri M. L. Dwivedi: Yes.

Shri A. M, Thomas: From Madhya
Pradezh, there is smuggling.

oft wo foro wyprw : war & Wy
‘wwar § fR ey wRw ¥ woe o
& wiw of §, wud fafar st o
wr ¥ré SR e e W o
¥par g?

Shri A. M. Thomas: There is arrange-
ment for transporting In the form of
paddy itself from Madhya Pradesh. It
been possible to send about 10,000

of coarse paddy to West Bengal
Sr Trdean Sovertmen
are milling arrangements; either
11 be milled there or it will be
d to other States.

Sardar A. 8. Baigal: My question
whas this: whether 1n Madhya Pradesh
Government, when they -are purchas-
ing paddy, there is any arrangemeht

the

TP
| |

Shri A. M. Thomas: I have stated
the other day before the House that
Central Government purchases
ﬁomlhdign?mdeahmdpaddy
being purchased by the Btate Gov-
; both machineries are existing
think both the arrangements

working - satisfactorily.

s difex va: ey wiw oY
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oft qpwwew v ;o wtwr & o
o't wOwr oy qr § o fow v ¥
wfer or gy § s &= W F o
arT & g fgw wrr qomar § 7
ghri A. M. Thomas: The Mudhya
Pradesh paddy is being
The Trates reange from Hs. $.15 to
Rs, 1430 for various kinds.
coat®e variety, it is Rs. 0.50. It
been possible for the Madhya Prad
Government to sell this to the Wi
Berfial Government at the rate
Rs. 10.60 per mapnd.

oft wrftwreer: o arET W
tﬁmﬂ. sy, sy, IR, WAt TRy R,
w7 TORTT /T 9 K T wdy
st R Ak ¥ wlw et v
o !
ghri A. M. Thomas: Yes Sir Al
thgt is offered is being purchased
mm:} rose—
pir. Bpeaker: I know both of them
cogde from Orissa.

phrl Supakar: It i1s a question con-
ceyting the whole of India.

R8EET E

Mr, Speaker: 1 am aware any hon. -

Me¢mber can put any question in this
House .

fay Strike by P. & T. Empioyoes

+
Shri 8. M. Banerjee:
Shri Tangamani:
Shri Raghunath Singh:
Will the Minister of Transpert and
Cofomunications be pleased to staie:

{a) whether the Posts and Tele-

eyd2s

{b) if so, what were their griev-
anfes; and

{c) the steps taken by Government
in the matter?
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Gy

(8hri Raj ): (&) to (). A
statement ia placed on the Table of
the Lok Sabha.

Starevmr

(a) Yes. Some of the P. & T. em-
ployees did not socept pay for

February, 1950 on the 2nd = March,
1059,

(b) (i) Immediate grant of second
instalment of interim rehef;

(u) early publication of Pay Com-
Jission report; .

(ill) repeal of rules 4(A) and W(B)

of the Central Civil Services (Con-
duct) Rules; and ’
(iv) quashing of action already

taken against wwon workers under
these rules.

(c) As already announced on the
floor of this house, it is within the
terms of referenmce of the Pay Com-
mission to recommend the gramt of
second interim relief. The report of
the Pay Commussion is expected, to
be out by the end of June next.

As regards points (iii) and (iv)
Government are unable to reconsider
the position

Shri 8§ M. Baneriee: May I know
whether 1t 15 in the knowledge of the
hon. Minister that the recent amend-
ment of the Government Servants
Conduct Rules has exemptefl the
ports, dock and defence installation
employees from the purview of rules
4(A) and 4(B), which is alse one of
the demands of the P & T. em-
ployees and whether this question has
been taken up by the Ministry with
the Home Minstry to exempt the
P. & T. employces also?

Bhri Raj Bahadur: The port and
dock employees are excmpted from
the operation of rules 4(A) and 4(B),
but the P. & T. employecs are not.
Thiz has been decided after due con-
sideration of the whole gquestion.

418 (Al) LSD-2
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Bhel 8, M. Banerjee: May I know
whether a number of telegrams have
been received from all over the coun-
try from the P & T. employees m
this regard and whether this will be
discussed along -with the représenta-
tives of P. & T. emiployees and of the
Home Minstry?

Shrl Raj Bahadur: Yes, Sir, tele-
grams have been received.

Shri 8. M. Banerjee: May 1 know
whether this question of discrimina-
tion against P. & T. employecs will
be referred to the Pay Commussion?

Shri ‘Raj Bahadar: I would ke to
repuchate the msinuation that there
15 any discrimination. The decision
has been taken on merits, keeping in
view the fact that P. & T. employees
belong to essential public utility ser-
vices and also they are not m the cate-
gory of industrial employeers as such;
80, these rules have been made aprli-
cable to them *

Shri Hem Barna: In view of the
fatt that the P. & T. employees are
demanding a second mstalment of in-
terim relief and in view of the fact
that the statement says that it 1s with-
in the terms of reference of the Pay
Commission, may 1 know what steps
Government have taken to impress
upon the Pay Commission the urgenc:
of the situation, so  that a second
instaiment of inteim relief may be
given?

Shri Raj Bahadur: Godvernment
would not think it appropriate to in-
terfere with the discretion of the Pay
Commission and I think the observa-
tions made the other day by the
Finance Minister in this behalf are
relevant. .

Dr. Melkote: May I know the total
number of employees in the P. & T.
Department and how many Centres
were affected and the number that
participated in this strike?

Shri Raj Bahadar: According to the
statistics available, out of a total of

* 234000 non-gazetted P. & T. em-

pioyees, only as many as 33,205 did
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not draw their pay on 2nd March,
which means about one-seventh of the
total number of employees partici-
pated in this so-called pay-strike.

ot e v # ag wrrerar STy
# fw foret Wit & 2 ek 4t g
nff # ), IPT i aw i AR
o feseFaeaoy?

R ow g o, TR

g for averrg & o1 '
Shri 8. M. Banerjee: May I know
whether, in  view of the ajsurance
given by the Finance Minister that
the Pay Comnussion’s report is hikely
%0 be submitted by June, 1068 and
aiso the assturance regarding the vari-
ous demands, it 13 possible for the
bon. Minister to <call a conference
Wwith the P, & T. employees, regard-
ing this agitation which 1s a continued
one and which hhs been phased out?

Shri Raj Bahadur: I do not thunk
the Ministry of Transport and Com-
thunications can improve on the as-

sEances, if any, given by the Finance

Slinister, tn this mattes.
Precurement of Rice from Andhra

4
.im{smn.mmnlu:
.. Sha Rami Reday:

Will the Minister of Food and
Agriculiure be pleased to state:

() whether the Government of
Andhra Pradesh hag requested the
Centre not to procure rice from the
districts of Srikakulam, Chittoor,
Warangal and Nizamabad as they were
l!beh.deitherbyﬂood-or drought;

and
(&&euﬁonukenbytbe(:mm
in matter?
The Deputy Minister of Food and
Agriculiure (Shri A. M. Theomas): (s)
The Government of Andhra Pradesh
have requested the Centre not to
Pprociire rice in these districts as the
purplus available thereln is com-
paratively email,

MARCH 20, 108

ot Ao
(b) Thé State Govbrmsieht  have
been advised thet, ks far as possitie,
the Centre wil feltain fromi  re-
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Shri A. M. Thomas: I have stated
that purchase will ba made only on
the basis of voluntary offers and we
are not requisitioning at present in
these places After the new arrange-
ments had been entered into, about.
40,000 tons of rice has been procured
on a voluntary basis in Andhra I
do hot think any quantity has beet
procured from these distridts.

figo mugerww: Wy oy
TRT A ¥ € $9T WG e wis
watifz o war o gront wc o
fie ¥ ot fegmw § vt Wit ?

Shri A. M. Thomas: The Andhra
Pradesh Government is not procuring
there; it is the Central Government
machinery that is procuring Although
we left 1t to the State Government to
procure, they are not amenable to
procure i1t now. As far as these dis-
tricts are concerned, it will not be
possible to give smy positive assur-
ance. If on trade account adequate
quantities are not moving or if we
are satisfled that there is deliberate
hoarding—as for examsple in Nellore
District-—we may have to reconsidet
the position.

Mr. Speaker: Nellore is not one of
the districts. The hon. Deputy Minis.
ter seems to have sald thet they are
pot procuring. The hon. Member
wants to know even if they are offer-
ed, mmnmwmmm
why’the Government should pur-





